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Q1. Whether there is a need to define a particular user equipment or 
architecture to be used by the vendors or this may be left to the market 
forces?  

In general our approach is that high level guidance may be of benefit 
however not a strict one. Therefore the term of “advice” is more appropriate 
than “define”. A good example is some guidelines of leading operator of 
preferred UE category etc.  

Q2. Whether there is a minimal set of performance characteristics the UE 
has to meet before it is permitted to enter a network? These characteristics 
are over and above the inter-operability, protocol conformance and emission 
tests which presumably the UE has already passed.  

This is actually driven today by market forces. For example Verizon defined 
today their own expected performance which is tighter in some aspects than 
3GPP defined spec 

Q3. In addition to what has been described above, what can be the other 
security issues in IMT-Advanced services? How these security issues can be 
addressed?  

Q4. What basic security frameworks should be mandated in all networks to 
protect customer?  

Q5. Which spectrum bands should be identified for the IMT-Services in 
India?  

This is regulatory related question, less technical one. From technical point 
low frequencies bands are better for signal propagation hence deployment 
friendly (especially in rural areas) 

Q6. What should be the block size of spectrum to be put on auction? How 
many blocks of spectrum should be allocated/ auctioned per service area?  

In general larger bloc ksize allows better spectrum utilization using 
statistical multiplexing. In addition- going towards more advanced 
standards (e.g. LTE 3GPP rel 10) there is inherent support for larger 
bandwidth to gain larger throughput (though not necessarily contiguous 
spectrum). So to summarize it seems 2x20Mhz allocated spectrum (for FDD) 
and 20-30Mhz for TDD is better to be considered as minimal allocated BW 
and if possible even larger than that 
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Q7. What is the minimum spectrum block size for effective use of 4G 
technologies?  

Please see answer for Q6  

Q8. What should be the maximum amount of spectrum which a service 
provider can be allocated through auction?  

The answer to that should probably be derived from marketing and 
competitiveness considerations. Meaning in order to allow multiple servie 
providers to verify competitive environment.  

Q9. Whether there is a need to specify the use of particular duplexing 
scheme based on the band in which spectrum allocation is done? If yes, in 
the case of TDD, is it required to specify further the frame duration, 
mandate frame synchronization using one of a specified set of timing 
sources and a permissible set of Uplink/Downlink sub-frame schemes 
compatible with the IMT-A standards?  
Severe interference problems may arise if different duplexing schemes or 
different TDD UL/DL configurations co-exist in nearby spectrum. As such 
synchronization has its values however need to take into account that it 
may impact operator flexibility to serve different throughput needs (i.e. 
decide partitioning between UL and DL available spectrum) 
 
Q10. What should be the reserve price per MHz in different spectrum 
bands?  

A question related to market demand  

Q11. What should be the eligibility conditions for bidding for spectrum?  

Financial stability, concrete rollout plans and schedule (see next bullet). 
Based on bid targets preference can be given for different bidders. For 
example: if bid purpose is to introduce low cost service than high score can 
be given to bidders that can commit for low cost service. If bid purpose is to 
introduce advanced feature set then high scope can be given to bidder with 
rich feature set etc. 

Q12. Should there be any roll out obligations for spectrum given through 
auction? Should it be different in different bands?  

It seems logical to mandate rollout in certain amount of time from spectrum 
allocation. It may be important to avoid spectrum abuse, competition 
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blocking and to provide further boost to ramping technologies (by mandating 
deployment within pre-define timeline) 

Q13. Whether there should be any specific rollout obligations in respect of 
rural areas?  

In rural areas the commercial incentive may be sometimes lower than in 
dense areas however introduction of advanced services for that population 
may provide them important means to advance in their education status 
and standard of living. So in those cases where market forces may not be 
strong enough are places where regulation impact may be important. It can 
be done by giving preference for operators that will commit to deploy first in 
rural areas, it can be done by combining non-rural areas licenses with 
deployment in rural areas  

Q14. What should be the spectrum usages charges? Should it be based on 
revenue share or be a fixed charge?  

It depends on regulation criteria and purposes. Revenue share may allow 
small players to enter the market. On the other hand fixed charge may enter 
quick revenues to the state and allow more establish players (and possibly 
more financially sound) to play 

Q15. Using MIMO technology what can be the possible infrastructure 
sharing issues and what can be the probable solutions.  

Possible limitations may be different needs of different operators for 
antennas utilization. The difference can originate from MIMO scheme (e.g. 
beamforming or not), different transmit power per sector etc 

Q16. What regulatory mechanisms are to be provided for delivery of voice 
services over IMT-A systems?  

Minimal voice assured quality is to be defined and guaranteed by dedicated 
QoS  

Q17. Should the interoperability of services to legacy 2G/3G systems be left 
to market forces?  

We believe they should as history proved major support for 2G/3G so no 
fear of lack of supporting operators and based on market needs operator will 
shift based on their own needs to more advanced technologies e.g. IMT-2000 
and IMT-A 



                                                   

 

Page 4 

 

Q18. What are the QoS measurements that can be reported on IMT-A 
systems? Suggest the appropriate KPI for data and voice services to 
guarantee customer satisfaction.  

Q19. In view of the likely deployment of scenarios where the cell radius is 
scalable to much smaller levels using the concepts of femto and pico cells:  

a. What will be the impact of femto cells/SoN architecture on KPI?  

b. What will be the impact of Relays/femto cells on spectrum policy?  
Small cells (e.g. femto cells) may result with possible smaller granularity of 
spectrum allocation  
c. What will be the impact on infrastructure sharing?  

Infrastructure sharing will make site allocation easier for operator hence can 
possibly encourage wider deployment of small cells e.g. usage of femto cell 
approach 

d. What policy guidelines are required to encourage low emission low energy 
and high capacity architecture like femto cells overlaid over macro cells?  
Possible regulatory activity in favor of femto cells may be by limiting omitted power from eNB 

side such that femto cells will become the most likely solution to meet regulatory requirements 

from one hand and proper coverage and service from the other hand 

 

 


